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IR TEATHTE TSI TR G, I

g
I, 11 919 2025

HT. H. TAATCAeEl/5/137-D ().— TR JoaqATS TP AT HEITH, g T d7e TS
SRR, T foreT T stem seam afa=aw, 2007 (2007 FT 29) FT 9T 26 HT ITETT (2) T
TET ARRAT AT AN Fd g0, AYaTT dodwATs TR ATATREGT S8, 3 & ToAT1edel & Aqaiad d,
LA FeAHHATS TET ATATRET FEAT, I T aH, 2017 | F9vad e & forg eferfaa aRfaaw
FATAT &, TAT(—

1. (1) =9 aRfAIel &7 i 99 GER e e T e AT S, 93 (Ferge) ai=a,

2025 2|

(2) T TR ACAAATE LT YTATHRT HEATH, FIA IT AR i

(3) I TSI | I THTIH AT AT FT I B0
2. TR oIS TP TR HEI, q3a aie+=ad, 2017 (5 =a9¥ =8 997q 9§ IR=a| a0
AT ), § IR 14 %, IT-IREAH (iv) F v, Fetoted 39- o=y s e BRar stosm,
FAT:-

N
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“(v) 9TTHT TS % TeqeT F FTARTA T THTTH, J, ARTTT T 7 T hreor & a= R=w g iy Forfa & =
sreey T AqOTetd, SrATr AT TRET = FTOT F AU FAT T AT Fd § T A g oA H,
T AEed & HEATT FT ALALA, FTATET o AqHIGT F, g Held il sty & forw a7 [afaa sever &
ATHTRA T, ST AT T BT, ALTeT M ATATHIH il €T 16 o Tgd HIY TT FKIAT FT (Hagd HT ThdT g 3T
FARTA i TATA 7 Rafa &, Femener adwe Temer F FEAR A7 T AL A Aty F forg 7 Fataa
FEAET & ATHIRT doh, ST AT Tger g, T&T TqhaT g1”

3. gt aff==w ®, aRf=aw 17 ¥, IT-a90«a9 (15) 1 AT 3677 S

STOREY SO AT, e
[FarsTa=-111/4/31471./1030/2024-25]

feoqor: ger afRTw W & T, sErhen, 9T, @9 3, 39-dT (i) # i 23 #7¥e, 2009 #i
STER=AT HeAT A7.%7.19.280 (31) T Y19 7T 7T o ¥ ari@ 15 sareas, 2015 T sTag=eT @edr
qrALA.837 (31) 3T aE 21 JATs, 2017 F FLAT. 947 (31) X ari@ 19 S, 2023 H F1.H.
TEAUAATEE/E/137-D FIRT Senaa frw o

SARDAR VALLABHBHAI NATIONAL INSTITUTE OF TECHNOLOGY, SURAT
NOTIFICATION
Surat, the 11" March, 2025

F. No.SVNIT/E/137(D) (E).—In exercise of the powers conferred by sub-section (2) of section 26 of the
National Institutes of Technology, Science Education and Research Act, 2007 (29 of 2007), with the approval of the
Visitor of the Sardar Vallabhbhai National Institute of Technology, Surat, the Board of the Sardar Vallabhbhai
National Institute of Technology, Surat, hereby makes the following Statutes to amend the Sardar Vallabhbhai
National Institute of Technology, Surat Statutes, 2017, namely:—

1. @ These Statutes may be called the Statutes of the Sardar Vallabhbhai National Institute of
Technology, Surat (Amendment) Statute, 2025.

2 They shall apply to the Sardar Vallabhbhai National Institute of Technology, Surat.
3) They shall come into force on the date of their publication in the Official Gazette.

2. In the Sardar Vallabhbhai National Institute of Technology, Surat Statutes, 2017 (hereinafter referred to as
the principal Statutes), in Statute 14, after sub-statute (iv), the following sub-statute shall be inserted,
namely—

“(v) In the event of occurrence of any vacancy in the office of the Chairperson of Board of Governors by
reason of expiry of his or her tenure, death, resignation or otherwise or in the event of the Chairperson being
unable to discharge his or her functions owing to absence, illness or any other cause, the Chairperson of an
Institute of National Importance, may discharge the functions assigned to the Chairperson under Section 16 of
the Act, for a period of six months or till the nomination of a regular Chairperson, whichever is earlier, with the
approval of the Visitor and in case of expiry of tenure, the Visitor may extend the term of the incumbent
Chairperson for a period of six months or till the nomination of a regular Chairperson, whichever is earlier.”

3. In the principal Statutes, in Statute 17, sub-statute (15) shall be omitted.
Prof. ANUPAM SHUKLA, Director
[ADVT .-l11/4/Exty./1030/2024-25]

Note: The principal Statutes were published in the Gazette of India, Extraordinary, Part 11, Section 3, Sub-section (i)
vide notification number G.S.R.280 (E) dated the 23™ April, 2009 and subsequently amended vide notification number
G.S.R.837 (E) dated the 15" October, 2015, S.0.947(E) dated the 21% July, 2017 and F.No. SVNIT/E/137-D dated
19" June, 2023.
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